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ACT No. XXIV OF 1859.' 
[THE 2 ( T ~ ~ ~  NADU) DISTRICT POLICE ACT, 18591. 

[Gth September lS59.1 
An Act for the better regulation of the Police 

within the 3[State of Tamil Nadu]. 

Preamble. 
KHEREAS it is expedient to make the Police-force 

throughout the 4[State of Tamil Nadu] a. more 
efficient instruaent * * * for the prevention 
and detection of crime, and to re-orgar: iz. tho Police- 
force s * * * *. I t i s  enacted as follows :- 

1 The short title, '- The Madras District Police Act, 1850 " was 
glven by the Repealing and Amending Act, 1901 (Central Act XI 
of 1901). 

This Act was declared by the Laws Local Extent Aat, 1874 
(Central Act XV of 1874), sootion 4 nnd tho Soc~onti Rchodule, to 
be in forco in the wholo of tho S t a b  of Tamil Nadu exrept the 
territories mentioned in the Sixth Scherlule t o  that Act. 

-4s to  employment in the City of Madras of Police officers 
appointetl untlor Contra1 Act XXIV of 1850,sec the Mndraq City 
Police Act, 1888 (Tamil Nadu A!*t 111 of 1858), a. 10. 

The Tamil Nadu DihtriCt Polite (Amendment) Act, 1866 (Tamil 
Nadu Act V of 1865), and sections 3 end 4 of the Tamil Nadu 
Towns Nuisances Act, 1889 (Tamil Nod11 Act 111 of 1889), are t o  
be read with, and taken as  part of this Act. 

Aa t o  power of Centr~sl Goverllment to create a General Police 
District (notwithstanding anything in this Act) and to direct 
the e n r h e n t  of a pol& force t h o i n ,  see the police Act, 1888 
(Central Act 111 of 1888). 

This Act was extended t o  the merged State of Pudukkottai by 
section 3 of, and the Firbt schedule to, the Tamil Nadu Merged 
8tntes lLawxl Act. 1040 (Tamil N~~clu Act XXXV of 1049). 

T h i s ' ~ c t  ;as ektondeh t o  the Kanyakumari district And the 
Shencottah taluk of the Tirunelveli district by section 3 of,and the 
First Schedule to  the Tamil Nadu (Trantiferred Territol y )  Exte~s ion  
of Laws Act, 1960 (Tamil Nadu Act 23 of 1960), which came into 
force on the 1st April 1961, repealing the oorresponding law in 
that  territory. 

2These words were substituted for the word " Madras" by the 
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969, 
which came into force on the 14th January 1969. 

3 This expression was substituted for the expression " terri- 
tories subject to  the Presidency of Fort St. George " by the Tamil 
Nadu Adaptation of Laws Order, 1970, which was deemed to h a w  
come into force on the 14th January 1969. 

4 This expression was substituted for the expression '. Madras 
Presidency " by ibid. 

6 The words " a t  the disposal of the Magistrate " were omitted 
by section 2 of the Madras District Police (Amendment) Act, 1930 
(Medras Act XX1[ of 1930). 

6   he words " and improve the condition of the village-police " 
were repealed by the Madras Hereditmy Village-olXces Act, 1805 
(Madras Act 111 of 1895). 



IS69 : Cen. Act XXNJ District Police 111 

1. The following words and expressions in this Act Intarpmtction. 
shall have the meanings hereby assigned to them, 
unless there be something in the subject or context 
repugnant to such construction (that is to say), 

the word " ~ i ~ i s t r a t e  " shall include all permns, s 6 ~ j s t r a t e  *I. 

within their reepeotive jurisdictions, exercising all or 
any of the powers of a Magistrate ; 

I[the expression " superior poliae " shall mean the SS Superion 
Inspector-General of , Police, Deputy Inspectore- ". 
General of Police, District Superintendents of Polioe, 
Aaeistant Superintendents of Police and Deputy 
Superintendents of Polioe ; 

the expression " subordinate police " shall mean d 6  Subordinate 
all police-officers of and below the rank of an Tnspeo- ". 
tor] ; 

%[the word " Police " shall include all persons "Polioe". 
appointed under this Act] ; 

the expression ' l  General Police Dietriot " shall *# aenem,j, Polioe 
embrace all districts to which the operation of this District 

Act shdl be extended ; 
the word " property " shall include any a[movable IS pmperty ". 

property], money or valuable security ; 

4[ * * * * * .  * 3 
the word " person " shall include company or 6 6 Person ". 

corporation ; 
the word " month " shall mean calendar month ; Month -. 
the word " cattle " shall, besides horned cattle, S r  Cattle ". 

include elephants, camels, homes, asses, mules, sheep, 
goats and swine. 

-- 
1 These d:pnitions were subs t tuted for the definition of 

" subordinate by motion 3 (i) of the Madras District Polioe 
(bendment)  Act, 1936 (Madrt,s Acl XXI of 1936). 

8 This definition of " Police " was substituted for the former 
d e t i o n  by the Madras Hereditary Village-ofBces Aot, 1895 
(Madras Aat It1 of 1896). 

3 These words were substituted for &he word " chattel " by 
section 3 (ii) of the Madras Dietriot Police (Amendment) Act, 1936 
(Msdraa Aat XXI of 1936). 

4 The definition of " Number " and '' Gender " was repealed 
by the Seoond Repealing and Amending Act, 1914 (Central Act 
XvII of 1914). 
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2.  [Repeal as2 amendment of certain Act8.J Rep. by 
the Repeuling Act, 1870 (Cefitvccl Act X I V  of 1q70). 

3. [J~risdiction of oflcers appointed 2~lzrZer Mad. 
Reg. XI  of 18161. Rep. by  the Repcubing Acf, 1870 
(Central Act XIV of 1870). 

Superinton- 4. The superintendence of the Police throughout the 
denOe vested in General Police District shall vest in, and be exercised the  State 
ave-ent. by the [State Government] and, except as aubhorized 

by 21them] under the provisions of this Act, no 
person, officer or Court shall be empowered to 
3 [ * * *] supersede or control any police-functionary, 
any Regulation, Act or usage to the contrary notwith- 
standing. - 

Inspeator- 5. The adminis%ration of the Police throughout 
General of the General Police District shall be vested in an 

oacer to be styled the Inspector-General of Polioe for , 
the 4[State of Tamil Nadu], and in such b[superior 
police officers] as to the '[State Government] ehall 
seem fit 6[ * * * 1. i 

1 The words " Provinoial Government " were substitutrti 
Ltr the wards '' Governor i t1  Council " by tho Atltbptotio~i Orclor 
of 1937 and the word " State " wns substituted for " Pro\ incial " 1 
by the Adaptation Ordcr of 1950. I 

2 This word was substituted for the word '' him " by  the Atla- 
ptation Order of 1937. 

3 Tho word " appoint " was omitted by ibid. 

4 This ~xpreesion was substituted for the exprecsion Prosi. 
clency of Madras " by the Tnmil Nadu Adaptntion of Laws Ortier, 
1970, which we% deemed to  hsve oome into force on the 14tll 
January 1969. 

6 These words wero substituted for the word "subordinates '' 
by section 4 of the Madras Districjt Polioe (Amendment) Act, 
1836 (Madras Act XXI of 1936). 

The words "who shall from time to timo be sppointsd by 
tho Cloz.ernor in oounail, and w8y by removed by the same snt.llo. 
rity" were omitted by the Adeptation Order of 1937. 
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6. All powers not inconsistent with the provisions Powersof 
' 

of this Act wbich up to the passing of this Act be- P~lic*p *to. 
longed by law to the existing Police-authorities shall 
be vested in the Polioe-authorities appointed under 
this Act : Provided always that no Police-functionary 
so appointed shall possess or exercise any judicial or 
revenue authority. 

7. The Inspector-General of Police shall be hpeotor -~hne  
appointed a Justice of the Peace ; he shall also have kzp the full powers of a &gistrate throughout the General Hi8 
Police District, but shall exercise these powers subject 
to such orders aa may from time to time be issued 
by the * [State Government]. The [State Govern- 
ment] may vest any Dietriot Superintendent of 
Police with all or any of the powers of a Magistrate Disttiot8uprir. 
within such limits as atthey] may deem proper ; but tmdent may be 
euoh Superintendent shall exercise the powers with mietmte- Him powen. which he shall be so invested onIy so far as may be 
necessary for the preservation of the peace, the pre- 
vention of crime, and the detection, apprehension 
and detention of offenders in order to their being 
brought before a Magistrate, and as far as may be 
necesaarg for the performance of the duties assign4 
to him by this Act. 

8. The entire Police-establishment of the 3 [State Constitution, 
of Tamil Nadu] shall for the purposes of this Act be f;:;ft0.* " 
deemed to be one Police-force and shall be formally 
enrolled, and ahall consist of such numbel? of offioera 
and men, and shall be otherwise constituted in such 
manner, as shall be from time to time ordered by the 

1 The worde " Provincial Clovernment" were substituted for the 
words '4 Governor in Cqycil '. by the Ada tation Order of 1937 
and the word " State wan subetituted &r '' Provinoi~1 " br 
the Adaptation Order of 1960. 

a Thia word was substituted for the word 0 he " by 84d. 

8 This y :r&n w u  substituted for thdexprersion " M n d r ~  
Prasidnoy &g the Tamil Nadu ~ d a ~ t o t i o n  \f Laws Order, 1070, 
whioh WM deemed to have come into foroe on the 14th JMU~W 
1068. 

126-19-8 
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l[Stdte Government] 2 [  * * 1. 3[The pay 
ancl all other collditions of service of officcrs of the 
Subordinate Police shall, subject to tho provisions of 
this Act, be such as may be detorlnined by the 

(State) Government]. 

Inspeetor-Gene- 9. Thc Inspector-General may, from time to timo, 
ral to control force and make subject to the approval of the [Stste Government], 
rdm. frame such orders and regulations as he shall deem 

expedient, relative to tho general government and 
distribution of the force, the places of residence, tho 
olstssification, rank a-tld particular servico of tho 
members thereof; their inspection ; the description of 
arms, accoutrements and other necessaries to be 
furnished to them ; to the collecting and communi- 
cating intelligence and information ; and all such 
other orders and regulations relative to the aaid 
Police-force as the said Inspector-General shall, from 
time to time, deem expedient for preventing abuse 
or neglect, and for rendering such force officient in 
tho discharge of all its duties. 

Dismisral, sus- 5[10. (Subject to the provisions of article 311 of 
pension or 
reduction of the Constitution and tlo such rules) as the ' (State) 
oaoers of the Government may, from time to time make under this 
SubOrdirlate Aot, tho Insprctor-General, Deputy Inspectora- 
Police. 

Genord and District Superintendents of Polico may 
at any time dismiss, suspend or reduce to a lower 
post, or time scale, or to a lower stage in timo scale, 

1 The words "Provinoial Covornrnent" were substituted for 
the words "Governor in Council" by the Adaptation Order of 1937 
and the word "State" was substituted for .~Provincisl" by the 
Adaptation Order of 1950. 

8 The worde " n ~ ~ j e o t  t o  the control of the  Governor-General 
3f India in  Council wore omitted by the Adaptation Order of 
1937. 

3 This sentence was inaerted by ibid. 

4 This word was substituted for the word Provinoid " by 
the Adaptation Order of 1950. 

a This section was substituted for the original motion by tho 
Adaptation Order of 1937. 

a These words and figures were substituted for the words 
rubjeot t o  uuoh ruleu " by  tho Adaptation (Third hnendmuvl 

Order of 1051. 
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any 05cer of the Subordinate Police whom khov 
ahall think remis~ or negligent in the dischnr:!e of his 
duty or otherwise unfit for the same and lnay order 
the reoovery from the pay of any euch Police officer 
of the whole or part of any pecuniary loss caused to 
Govcrnment by his negligence OF broach of orders.] 

11. Every person ' [appointed as an Officer of the Police-ofacemta 
Subordinate Police]  hall receive on his enrolment c2::f og;':fl* 
a oertifioate (A) under the seaJ of the Inspector. 
General, by virtue of whioh he shall bo vcstcd with 
the powers, functions and privileges of a Police- 
officer, Such certificate shall ccaso to havo offcot 
whenever the person named in i t  is suspended or 
dismissed, or otherwise removed from employ- 
ment in the Police-force, and shall thereupon be 
immediately surrendered to his superior officer, or 
other person empowered to receive it. 

'[12. The State Government, the Inspector-General fiznp 
of Police or the Deputy Inspector-General of Police member of tlxe 
may appoint any member of the Police Force :;:E%~:F':~~~ 
appointed under the Travancore-Cochin Police Act, the Travancore- 
1951 (Travancore-Cochin Act I1 of 1952), as applied Cochin Polico 
to the Kanyakumari district m d  the Shencottah 2,"; '9f:9 $2:: 
taluk of the Tirunelveli district to be a police offiper this A C ~  extende. 
in the area t.0 whioh this Act extends and thereupon 
suoh officer shall exercise the powers and perform 
the duties and funotions and shall be subject to a,ll 
the liabilities of a polioe officer under this Act.] 

13. It shall be lawful for the '[State Government], $ti:-:$:, 
if they rhall think fit, on the application of sny person employed 
showing necessity thereof, to *[appoint] any cost of indivi. 
addit5onal number of Police-officers to keep the peace duals. 

1 Them words were rubatituted for the word3 " so appointed" 
by the Adaptation Order of 1937. 

a Tbir section wae inserted by the Madras Adaptation of Laws 
(Central Acts) Order, 1967. 

8 The words a Provincid CIovernment " we& substituted for 
the wordr '* Inspector-General of Police or y y  Deputy lnspector- 
&nerd or any Distriot Superinten%nt by the Adaptation 
Order of 1937 md,,the word '' State was substituted for the 
word '* Provincial by the Adaptation Order of 1960. 

4 Thir word was substituted for the word " depute " by motion 
6 (iii) of the Madraa District Police (Amendment) Act, 1936 
(Madma Act of 1936). 
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a t  any place within the General Poli oe District, at 
the charge of the psrson making the application, 
but subject to the orders or  the [Iarpector- 
General] 2[or Deputy Inspector-Goneral] or District 
Superintendent and for such time as they shall think 
fit ; provided always that i t  shall be lawful for the 
person on whose appliwtion such aCappointment] 
shall have heen made, on giving one month's notice 
in writing to  the Inspector-General *[or Deputy 
Inepector-General] or District Superintendent, to 
require that the officers so sppointed ishall be dis- 
continued : such person shall be relieved from the 
charge of suah additional force from the expiration 
of such notice. 

A~~~~~~~~~ 14. Whenever any railway, canal or other puhlic 
in neighbout- work shall be carried on, or be in oper&tion, in any 
hoodof railway part of the country, and it slid1 appear to the wn dotber workr. 1nspector.General that the appointment of en 

additional Police-force in such neighbourhood is 
rendered necessary by the behaviour or reasonable 
apprehension of the behaviour of the persons em- 
ployed upon such work, i t  shall be lawful for the 
Impector-General, with the consent of the ' [State 
Government], to direct the employment of such addi- 
tional force, and to maintain the same so long a 
such necessity shall continue ; and to make order8 
from time to time upon the treasurer or other officer 
having tho control or custody of the funds of any 
Company carrying on such works, for the payment 
of the extra force so rendered necessary as afore- 
said. 

1 These words were substitated for the words gs raid I ~ p m c t o ~  
General " by the Adaptation Order of 1937. 

a Them words were inserted by seation 6 (ii) of the Msdrar 
Dietriot Polioe (Amendment) Act, 1936 (Madras Aot XXI of 
1936). 

a This word was substituted for the word deputat,ioa " by 
caotion 6 (iii) ibid. 

4 The words " Provinciel Government " were substituted for 
the words " Governor in Co~fncil" by tho Adaptation Order el 
1957 and the word I' State war rub~tituted for * 6  Provinci.1" 
by the Adaptation Order of 1968. 
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15. '[All sum of money payable under the two ~ecovary  of 
last preceding seotions] @hall be recoverable by suit :oy&z3"b$ 

in any competent Court, or by distress and sale 1 additional 
the goods of the defaulter under the warrant of a Police force, 
Bfagistrate. 

! 
16. Wheu it shall appear that any 2[unlawful Special Police. 

msembly or not or disturbance of the peace] hwOaoema 
faken place or may be reasonably apprehended in any 
place, and that the ordinary officers appointed for 
preserving the peaoe are not sufficient for its pre- 
servation, and for the protection of the inhabitants, 
and the security of property in such place, it shall be 
hwful for any Police-offioer not below the rank of 
hpeotor  to apply to the nearest Magistrate to 
appoint so many of the public or village servant$, or ' 
residents of the neighbourhood, as ~ u c h  Police-officer 
may require to sot w special Police-oEcera for suoh 
time and in suoh manner as he shall deem necessary ; 
and it shall be the duty of such Magistrate at  onw 
to oomply with suoh applications. 

17. Every special Police-officer so appointed shall Powem of 
have the same powers, privileges and protection, and ~ $ ~ ~ ~ f i c , .  
be liable to all such duties and penalties, and be 
subordinate to the same authorities, as the ordinary 
offioerr of Police. 8[He shall receive a certificate in 
euch form as the '(State Government) may deter- 
mine, under the signature of the Magistrate who 
appointed him.] 

1 The word8 " All moneys paid in respect of such additional 
foroe a8 is mentioned in the two last preceding sections s p l l  be 
paid into a fund to be called " The General Polioe Fund , and 
&ell be applied to the maintenance of the Police-force under such 
orderB as the Governor in Council r n ~ y  pass, and all sums of 
money payable under those section8 were omitted, and these 
word8 wereinserted, by the Adaptatio~~ Order of 1937. 

S These y r d s  were substituted for the woi-cls " tumult, riot 
or outrags by section 7 of the Madras District Polios 
(Amendment) Act, 1936 (Madras Act XX1 of 1936). 

a This mntence was added by rection 8, {bid. 

' The words " Provincial Government " were substitutedfor 
the word8 "Local &vernment" by the Adaptation Order of 1987 
4 t h .  word "State" was anbtitut~d for "Prorinoid" by bb.  
Adrptetion Order of 1060. 
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~inishment 18. If uny person, being appointed a special 
,)r ;oFusnl to 
:\I vc. Police-officer, as aforeskid, shall without sufficient 

oxcusi\ neglect or refuse to serve a8 such, or to obey 
s11ch lewf~11 orclor or, direction as may begiven him 
for tho ~.erforrnnnco of his duties, he shall be liable 
upon co!~viction befi)t.o n Magistrilte to  a fine not 
cxc,:eclia,q ii%y rupeos for such neglect, refueal or 
disobedience. 

19. K O  l'olice-of5cor shall be a t  liberty to rcsign 
i'olice.off'icer s 
11qt t o  resign his office or withdraw himself fro111 tho duties there- 
wl:h3ut leave of, unless expressly allowed to do so in writing by the 
or notice; nor District SI I perintcndcnt; or nnless ho shall have given 
i,o take other 
el,,,,loylno,,t. to  hi^ sur~o:-icbr ollicer two months' notice in writing 

of his inte~ztion to do so. Nor shall any such Police- 
oficer ong,i ge in ally omploymont or office whi~tovor, 
oLl~or thau  his duties undor this Act, unloes oxproasly 
permi Lted to do so in t-rrritl:lg under the seal of the 
Inbpcctor- Gcner d. 

l j l l h ~ f i l l  20. I?rom ant1 aff (:r tho ~j:~ssing of this Act, ovory 
na\ulr~pt,on 1,orfioli I I O ~  boing, or having coased to be, a duly 
of Pol~ce 
i~r~lotlons.  enrolled Police-officer, who shall unlawfully assume 
,,clrronatlon of any fl~~lction or power belonging to  t'he Police, and 
l'c'lao, otc. who shall not fortllwith deliver up his certifioato, 

and :111 tho  clotl~illq, nccoutrt~monts and appoint- 
ments, and other nccess:.ries which may have been 
sut>plied to him for the execution of his duty, or 
~ 1 l o  sh:Jl lmve in !tiul)oss.lossion any disti~~ctivo article 
of t h c  drcas or apl)ointmont directed to be worn 
exclusively by the Police-force, without being able to 
account satisfnctorily for his possession thereof, or 
who allall put on tho dress of any Police-officer, or 
any dress designed to represent it, or to be taken for 
it, or who shall otherwise pereonata tlho character or 
act the part of any Police-officer for any purpose 
whstevcr, shall, in addition to any otbor punishment 
.to which he may be liable for any offence commit- 
tod under the ~issumcrl character, be liable on 
convic~ti on bcic~re n Ma gistrato ' o a penalty not 
~xt:eed,ng two hnndrod rupees, or to imprisonment, 
nith or without hard labour, for a period not exoeed- 
'uag pix  ox- ths, or both. 
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21. Every Police-officer shall, for all purposes in Dutier: f 1'01ice , 
'this A& contained, be considered to be always on duty -Oieoer.i, 
and shall have the powers of a Police-officer in every 
part of the General Police District. It shaIl be his 
duty to use his best endeavours and ability to pre- 
vent all crimes, offences and public nuisances; to  
preserve the peace ; to  apprehend disorderly and sus- 
pioious characters ; to  detect and bring offenders to 
juatice ; to collect and communicate intelligence 
affeoting the public peace ; and promptly to obey and 
execute all orders and warrants lawfully issued to 
him. 

22 to 43. [Offences for which Police-oflcers may 
arrest without warrant: procedure on arrest: rules 
regarding bail andrecognixances: remands: power to 
enter drinking 8b0138, etc.: inspection of weights and 
measzcres: prohibition to receive cornp laints of petty 
offences: powers to inform and pro.secute : provisiow 
regarding exeation of warrants and service of sum- 
manses: Police-oflcers not to zcse threats or promises: 
obligation to tender assistance to Police-o$cers.] Rep. 
by  Central Act XVII  of 1862. 

[42. On the oocasion of a fire, any Police-officer Power+, of the 
above the rank of constable, or any member of the g;fi$e;:;; 2 
a(Tami1 Nadu Fire Services) above the rank of fire- a 
man, may- 

(a )  remove or order the removal of any persons 
who by their presence, interfere with or impede th6 
operations for extinguishing the fire or for saving life 
or property ; 

(b) close any street or passage in or neoi- which 
any fire is burning ; 

1 This section was inserted by section 3 ( j )  of the Madras City 
Police and District Polico (Amendm~nt~) Act, 1947 (Madras Aot. 
vIn of 1947). 

9 This expression was substituted for tho oxpression " Madrlzs 
]Fire Bervices " by the Tamil Nadu Adaptation of Laws Order, 
1970, which waq doornod to have come into force on f i e  14th 
Januarg 1869. 
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(c) by himself or those acting under his orders, 
break into or through, or pull down, or use for ihe 
paesage of hoses or other applianoes, any premises 
for the purpose of extinguishing the fire, doing as 
little damage as possible ; 

(d )  cause the mains and pipes of any area to be 
shut off so as to  give greater pressure of water in the 
plaoe where the fire has occurred ; 

( e )  c~lll on the persons in charge of any fire- 
engine to render such assistance as may be possible ; 
and 

(f) generally, take such measures as may appear 
necessary for the preservation of life and property. 

Any damage done on the occasion of ikes by 
members of the l(Tami1 Nadu Fire Services) or of 
any fire-brigade or by Police-officers or their aesistants 
in the due execution of their duties shall be deemed 
to be damage by fire within the meaning of any 
polioy of insurance against fire. But nothing in fhis 
section shall exempt any Police-officer or any member 
of the ](Tamil Nadu Fire Services) or of any fire- 
brigade from liability to damages on account of 
any acts done by him without reasonable cause.] 

Deputation of 2[42-A.(1) Any Police-officer not below the rank of 
police-officers to Deputy Superintendent of Polico may, in the 
b@ present in interests of public order, depute by order in writing 
aembly, meet. 
imgorproces8ion one or inore Police-officers or other persons to be 
in publi* place3. present in any assembly, meeting or procession, in 

any public place, for the purpoee of causing a 
report bo be taken of the proceedings. 

(2) Nothing in sub-section (1) shall apply to 
any assembly or nieeting of a purely religious 
oharactei held in it recognised plaoe of worship, any 
aesembly or meebing gathered together purely for the 

1 This exp;;ession was substitutad for the expression " Madrar 
Fire Services by the Tamil Nadu Adaptation of Laws Order, 
1970, which war deemed to heve come indo foroe on the 14th 
January 1969. 

Act 
of 1 

2 This section w ~ s  inserted by the Tamil Nadu District Police 
(Amendment) Act, 1083 (Tamil Nadu Aot 18 of 1983). 
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purpose of taking parb in sports, any procession on 
the occasion of any wedding, funeral or similar 
domestio ocourrenog or of any religioucl ceI'emony, 
or to any publio meeting held under any statutory 
or other express legal authority, or to  any public 
meeting or clags of publio meetings exempbed for that 
purpoae by the State Government by general or 
special order. 

Explanation.-E'or the purposes of this 
section- 

(a) the words " assembly ", " meeting " and 
" procession " include any assembly, meeting or pro- 
cession whioh is open to the public or to any class or 
portion of the publio ; 

(b) a place in which an assembly or meeting 
is held may be a publio plaoe notwithstanding that 
admission thereto may have been restricted by ticket 
or otherwise.l 

l[43. Whoever gives or oauses to be given to any Penalty for false 
fire-brigade or to  any member thereof or to any alarm of fire- 
member of the %(Tamil Nadu Fire Services), whether 
by means of a street fire-alarm, statement, message 
or otherwise, any alarm of fire which he knows to 
be falee, shall be liable on conviction to fine which 
may extend to iXty rupees. 

Whoever is convicted under this section, after 
having been previously convicted either under this 
seotion or under section 62-A of the Madras City 

Nadu] Police Act, 1888, shall be liable to simple imprison- 
Act m ment for a period whioh may extend to six months 
of 1888. and shall also be liable to fine.] 

7 This section was inserted by section 3 (i) of the Maclrns 
City Polioe and Diatrict Police (Amendment) Act, 1947 (Madras 
Act VIII of 1947). 

3 This expression was substituted for the expression "Madras 
Fire Servioes" by the Tamil Nadu Adaptation of Laws Order, 
1970 which was deemed to have come into force on tho 14th 
Jaliuary 1969. 

8 These words were substituted for the word " Madras " by the 
TemilNadu Adaptation of Laws Order, 1969 as amended by  the 
Tamil Nadu Adaptation of Lawn (Second Amendment) Orde8, 

t 1969, which oame into force on the  14th Januarl 1969. 

f 
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I 
I 

Psna?tirs fr r 44. Every Polio--oVc?r who ~ l i a l l  bc gnilty of any I 
neglect of duty, violation of ciuLy 0,. [wilfnl I,; nsch (1s nrgloctt of 
otc. 

t 
any rule or rcg111iltioll 01- l , ~ \ ~ f u l  ord IP rnade by 
compotcllt authority] or who shall ccnse to peiqforul 
the duties of his c.rficn nitllout !cave, or mitholit 
having givcn two 11101 iha' l i r f  ice a. !~ro\-icletl by th in  
enactment, or c.11gagc \ \ r i l l :  ;,t:t :iut 'iorit y i n  any 
employment othrr* !I!rnl  his I'oli~r. tlnf)., or who shr\ll 
malicionnly :~ntl \vitl~o:;t prol,al:lo call c prefer ; ~ n y  
false, vexatious or fri \w101is cllnr qc c tr illforalation 
against any iudil i r l r ~ n l .  or who h:-1!1 knowingly 
and wilfully and wit11 evil intcnt exm1tl his powers, 
or shell he ruilty of any wi lh~l  nn(1 ci~lp,~blo neglact of 

.duty, in not lwinging :;ng pcrson w!~o slinll be in his 
custody ~ i t h o u t  a n rrrallt before a Magistarate '[as 
provided by bur]. or wllo sh(11l offer any ulwarrant- 
able persona? vio!ence to ally person in his custody, 
shall be liable on co~~r~ict lon before a BImgiutrate to a 
penalty not csccc:d;l ,y ,  tJ11'i c 111(811! 11>,' prty, or t o  im- 
prisonnlent .with or. \r . z ~ h o ~ t ,  I~~LL'LI li~b011r ilot exceed- 
iug three months oC 1~0th. 

Penalty for re. 45. An.y Polic,c-tr:l --.l\u shr,ll oil :,11y pietext, or 
osiving unautho under any circu~nc tall:. ", 5lkcclIjr cir in:~!rcctly collect 
rimd fees* or receive any f c l ~ ,  ; r . '~t~i ty,  diyt-mot~og allowance or 

rccompcnse, o!l-t  r 1 :: 11 !I? 1)1;1y be ~ I ~ i l y  m*tho~izcd 
by 1110 1nspt.c: or-6% : I .*.. ol 5cr o~%cr:r acting under 
his order to  ro!!or, : . c, i\,c s!la11, on convictiori 
before a Magl.:t,r.,-~t,c, 7 ;. :' jl)i- i o  n -pct~:tltp not excocd- 
ir?g six rnontl~a'  p 17, 07 to  ii~x;?riso;lmcnt, with or 
without hard 1ab9u .. not esc-,cding sis months, or 
both. 

Ponalby for 43. Any Policc of2cc.r w:~o :'Ilnll dircctly or in 
extortion, o h .  directly extort, cx*c+, ccelr or obtcin any bribe or 

unauthorized ard or c,msi 'c.:.,iiion by anv illc:rtl 
threat or psntcilcc, nt for cloirr~ or oi:~itting 01 

delaying to  do any act which i t  may bc his duty tc 
-- 

a These wo: dj  ~ ~ : r e  sub tituled fop tho ~v<tr,d:; ; ~ n d  figure~ 
" wilful broarh oC::ny li.n,ful order.: :~r,:l :eg::l:,t:o,i.: not puni.<h 
ab!e under sectic:? I0 of :hi: ,Icl " by soctio;~ 9 ..,f the &ctidr*c 
Distriot Police (r1inenc;rno;i:) _lab, 1 '13t; (BlnJrac: d.0~ S S I  of 1030) 

2 Th'hosc words %VO.G ~u13~LiLuted foi ~ h o  moldy "as horeinb~fore 
provided " by the Adaptation (Thiid Amendment) O r d ~ r  of 1951. 



1859 : Cen. Act XXIV] District Police 123 

do or to cause to be done, or for withholding or - 
delaying any information which he is bound to afford 
or to communicate, or who shall attempt to  commit 
any of the offences above said, or shall be guilty of 
cowardice, shall be liable, upon conviction before a 
Magistrate, to a fine not exceeding twelve months' 
pay, or to imprisonment with or without hard labour 
not exceeding twelve months, or both r 

Provided dways that nothing in the three last Committal 
preceding sections shall be deemed to preclude the Magistrate of 
Magiatrate from committing for trial any cascs of CaS"S. 

this nature too serious for his cognizance. 

47. If any person shall assault or resist any T'o~cc- Penalty for 
officer in the execution of his duty, or shall aid or offences ~ ~ a i ~ ' ~ '  
incite any other person so to do, or shall malicioi~sly Police officor. 

and without probable cause prefer any false or fri- 
volous charge against any Police-officer, such person 
shall, on conviction of such offence before any Jlngis- 
trato be liable to a fine not exceeding fifty rupces, or 
to  imprisonment, with or without hard labour, not 
exceeding three months, or both. 

48. [Penalty for certain offences within l i~t i i l s  of 
towns! Power to arrest without warra9tt. Slazig7~f0.i9zg 
cattle, furious riding, etc. ] Rep. by  the '(il'arr~il Nwdlr! 
Towns Nuisances Act, 1889 rl(T'arnil Nadz~)  Act 111 of 
18891. 

49. [Regulation of public processions, etc., and of 
carriages and persons and places of public resort. Regu- 
lation of use of music in street]. Rep. by  Mud. Act 
v of 1896. 

2[50. Any charge against a Police-officer above tho Enq,liry into 

rank of a constable under this Act shall be enquired ngni~lst 
into and determined only by an officer exercjaiuv certain I'olii'c- 
the powers of a Magistrate.] officers. 

- 

1 These words were substituted for tho word ''Matlra,~" by the 
Tamil Nadu Adaptation of Lawe Order, 1969, ns amcndctl by the 
Tamil Nadu Adaptation of Laws(Seconcl Amondmont)Ordo~., 106!) 
which came into force on the 14th January 1969. 

a This seotion was eubstituted for original section 60 by section 
10 of tho Madraa District Police (Amendment) Act, 1936 (Madras 
AotXXI of 1936). 
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Lbbility to  pro, 51. Nothing contained in this Act shall be cons- 
'ecution for trued to prevent any person from being prosecuted higher penal- 
ties. for any offence made punishable on conviction by this 

Act, or to prevent any person from being liable under 
any other law, Regulation or Act to any other or 
higher penalty or punishment than is provided 

Proviso. for such offence by this Act : Provided alwayo that 
no person shall be punished twice for the same 
offence. 

~ e v y  of fines. 52. 1.411 fines and penalties imposed, and dl sums 
of money recoverable under the authority of this 
Act may, in case of non-payment thereof, be levied 
by distress and sale of the 2[movable property] of the 
offender b y w a r r a t  of the Magistrate * * * . 

Limitation of 53. All actions and prosecutions against any sotion. 
person, which may be lawfully brought for $[anything 
done or intended to  be done, under the provisions 
of this Act, or under the provisions of 
any other law for the time being in force conferring 
powers on the police] shdl be commenced within 

Notiae. three months after t h o  act coml~lained of shall have 
been committed and not otherwise ; and notice in 
writing of such nctioil nild of the cause thereof shall be 
given to  the defendant, or to the Superintendent or 
other superior ofEcer of the district in which the act 
was committed, one moizth a t  least before the com- 
ruenoement of the action; and 110 plaintiff shall reoover 
--. - --- 

1 See tho Ta111il Niidu Divlrict Policw (An~eud~nout) Act, 1865 
(Tamil Nadu Act V of' 1866), s.1. 

9 These words more substituted fur  the wol.tls "goods and 
chattels, " by se:tion 11 of the filadras District I'olice (Amend. 
ment) Aat, 1936 (Madras Act XXI of 1930). 

3 The words " in manner provided by Act I1 of 1839 " were 
repealed by the fiepealing Act, 1874 (Central Act XVI of 18'74). 

4 The words " either under the provisions of this Act or under 
the proviaions of any 0th:: law for the time being in force oonfer- 
ring powers on the police were substituted for the words'" under 
the provisions of this Act or under the general Police-powere 
hereby given " by section 12 of the 1Iadras District Police 
(Amendment) Act, 1936 (Madms Aot XXI of 1936) a d  thewordsin 
equare brackets were substituted for the words " anything done or 
intended to be done, either under the provisions of this Act or 
under the provieiona of any other F w  for tho tinlo being in force, 
conferring powers on the police by section 3 (ii) of the Madras 
Oi6y Police end District Police (Amendment) Aot, 1947 ( m a  &f 
VIII of 1947). 
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in any such action, if tender of sufficient amends shall R,covev 
have been made before such action brought or if a Plaintiff. 
suffioient sum of money shall have been paid into Court 
after auoh action, brought by or on behalf of the 
defendant ; and though a decree shall be given for the 
plaintiff in any such aotion, such plaintiff shall not have 
cost against the defendant, unless the Judge, before Co~ta. 
whom the trial shall be, shall certify his approbation 
of the action t 

Provided always that no action shall in any cosp, Bar to  scblon 
lie where ruoh officers shall have been prosecuted 
criminally for the same act. 

Plea the t  aat  
54. When any action, prosecution or proceeding z:,dpD' 

shall be brought against any Police-officer for any warrant. 
act done by him in such capacity, i t  shall be lawful :zez:zt. 
for him to  plead that such act was done by him Proof of 
under the authority of a warrant issued by a signature. 
Magistrate ; and such plea shall be proved by the :pdgy Of 

production of the warrant directing tho act and againat 
purporting to be signed by a Magistrate. And the issuer of 
defendant shall thereupon be entitled to a decree 
in his favour, notwithstanding any defect of jurisdics- 
tion in such Magistrate. And no proof of the 
signature of such official shall be necessary, unlees 
the Court shall see reason to doubt its being 
genuine I 

Provided always that any remedy which the 
party may have against the authority issuing such of , 

warrant shall remain entire. State 
l[M-A. (1) The 2[State Gdvernment] may, overnmen t 

by : at_, notification in the 3[0fficial Gazette] extend to oertain 
any town 4[or any other local area in the State] provirions of 

1 This motion was inserted by sectlo.) 13 of the Madrae Distriot 6[Tami1 Nadu] 
Police (Amendmmt) Aat, 1936 (Madras Act,XXI of 1936). Act 111 of 1888 

¶.The worda " Prov~ncial Cfovernmcnt were substituted for to any 
the worda " Local Government " by tho Adaptation Order,,of 1937 
a d  the word " State " was substituted for " Provincial by  the 
Adaptation Order of 1060. 

8 These words were substitutecl for the words " Fort Bt. 
George (farctle " by the Adaptation Order of 1937. 

4 These words were inserted bv section 2 of the Tamil N d u  
Distriot Police (Amendment) Aot, 1979 (Tamil Nadu Aot P of 
1973). 

6 m e w  words were substituted for the word '' Madraa " by the 
Tamil M u  Adaptation of Laws Order, 1969, M amended by the 
Tamil Nedu Adaptation of Laws (Second Amendment) Ordm, 
1960, whioh ceme mto force on the 14th Januery 1960. 



126 District Police [I859 : Cen. Act XXIV PrTamil 
&id"]- 

all or any of the provisions of the Madras City a c t  ur 
Police Act, 1885, "* * *] mentioned in the Schedule7f laf% 
and may declare such oxtension to be subject to auoh 
modifications as they think fit. 

(2) The a[State Government] may, by 
aotifica,tion in the 4[Official Gazette] cancel or 
modify any such notification as is referred k in 

Operation 
sub-section ( l )I. 

of Acb, 55. This Act  hall take effect in any and every 
such disbrict as the '[State Government] shall 
appoint by notification published in the official 
gazette. 

[See SECTION 54-A (l).] 

Definitions of " imp]-isonment ", " Gaming " 
" I ~ ~ ~ ( i s u x ~ e i ~ t  of gaming ", " common gaming 
house " and " conviction " '[in section 31- 

1 Tho words '' and the rules, orders and bye-laws mede 
tllorounclor " were omittoci, in so far as the application of this 
Act to the. added territories Was concerned, by section 4 of, and 
tho Second Schedule to, the Tamil Nadu (Added Territories) 
Extension of Laws Act. 1962 (Tamil Nadu Act 14 of 1962). 

2 'those words were substituted for the word "Madras" by the 
7'nrnil Nodu Adaptation of Laws Order, 1909.a~ amended by the 
'I'a~nil Nadu Adaptation of Laws (Second Amendment) Order, 1969, 
which came into force on the 14th January 1969. 

8 Tho W O C ~ S  ''Provincial Government" were substituted for 
tho ~ o r d s  'Local Governmentw by the Adaptation Oodsr of 1937 
and &he "State" was substituted for "Provincialw by the Adaptat- 
]on Order of 1960. 

4 These words were substituted for the worda *'Port St. 
George ffazctte" by the Adaptation Order,pf 1937. 

5 The words " Provincial Government were substituted for 
the words " Governor in Council " by the Adaptation Order of 
1037 and the word " State " was substituted for 4'Provincid " by 
the Adaptation Order of 1950. 

6 This Bclledule was added by section 14 of the M e d r s  
District Police (Amenc'ment) Act, 1936 (Madres Act XXI of 
19;6!. 

Thcse words and,Fgure were substituted for the words and 
figure "in section 1 by the Second Schedule to the Madma 
Repealing and Amending Act, 1938 (Madres Act XIII  of 1988). 
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sections 23, 24, 26, 28, 33, l[il], 48, 60, *[ 1, 03, 
64, G5 and 66, clauses (iii), , (v), (vi), (vii), 
(viii), (x), (xiii), (xiv), (YV), (xvi), (xvii), '[and 
(xviii) of motion 711 ai)d scctions 73, 74, 75, 77,  
78, 70 and 801- 

FORM A. 

(~'Jee SECTION 11.) 

A.  B. has been appointed rl mcmher of tho 
Police-force under Act XXIV of 1859, and is vest \ I  1 
with the powers, functions and privileges of a Police. 
officer. 

1 Thoso figurcs worn inqortecl by FPP: ion 3 of tho Tamil Narlu 
District Police (Amondn~ont) Act, 1073 (Titmil Nndu Act 2 of 
1973). 

'The figures " 61 " mc3re omittcd by section 3 (iii) of the 
Modras City Polico and Dist~iot  Police (dminclment) Act, 194'4 
(Madras Act VI I I  of 1947). 

8 The brackets ant1 figure3 " (iv) " more omitted by section 
3 (i) of, and t.he Second Schoilulo to, the Ttrmil Nnilu Repealing 
s n d  Amuncling Act, 1961 (Totnil N1:tlu Act S I V  of 195l), 

4 These worcls, flgi~ws ~I l l 1  't)l.a~ket'i w 'PC strb~titutetl for the 
words, figure3 and brwlcptil " (xviii] and (XX) of section 71 " by  
t l ~  Sorond Schedule to the 3llarlrns Ro1)edlng and Amonding A&,, 
1938 (Nadras Act XI11 of 1930). 
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=(TAMIL NBDU) ACT No. V of 186U0. 
3 

[THE l ( T m  NADU) DISTRICT POLIOE (AMICNDYENT) 
ACT, 1865.1 

$ 
f 

[Received the assent of the Governor on the 7th April d 

1865, and of the Governor-General on the 28th 
April 1865.1 

/' 

An Act to amend Act XXIV of 1859. I 

WHEREAS it is expedient to amend Aot XXIV of 
1869 by giving power to any Magistrate in any oaae 
in whioh he shall impose a h e  under that A&, and, 
where suoh fine shall not be forthwith paid, to appre- 
hend and to detain, or to take seourity for the appear&- 
nae of, any offender so fined and not forthwith paying 
his h e ,  until a return aan be made to the Magistrate's 
warrant of distress ; and whereas it is aL:AT,xpedienb 
tolaydowns[ * * * * " * * 
* * * * * *] the oourse of prodedure 
to be followed when no suffioient distress oan be 
had ; It is hereby enaoted :- 

I. All forfeitures or penalties imposed under the 
Levy for- authority of Aot XXIV of 1869, for offenoes punishable feiturrs or 
w t i e e i n  case by a Magistrate, may, in oase of non-paymenb 
of ~n-payment. thereof, be levied by distress and sale of the property 

of the offender within the limits of jurisdiotion of the 
Magistrate of the distriot, by warrant under the haad 
of the Magistrate who made the order. 

These words were substituted for the word " Madreg " by th. 
Tamil Nadu Adaptation of Laws Order, 1969 ae ~ ~ n d e d  by tbb 
Tamil Nadu Adapzation of Laws Second Amendment) Order, 
1069, rhioh -e into force on the 1 4 I  January 1969. 

' sfj,ort title, "The Madrae Distriot Police ( ~ ~ f )  Ao~, 
1865 was given by the Repeel- and Amwding Bat, 1901 
(-Sot X I  of 1901). 

ti !lhe words " with respeot tq, offenders who are bad-~bo .?s 
not British subject8 respeotitely, w w  witted by tho m W  
w e n t )  Order of 1960. 
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2. In w e  any h e ,  forfeiture or penalty shall not Offender msp 
be detained or be forthwith paid, the Magistrate may order ,ompelled fa 

ive security, if the offender to be apprehended and detained in safe 
e eto., be not 

oustody until the return om be conveniently made forthwith paid. 

to the warrant of distress, unless the offender shall 
give seourity to the satisfaotion of the Magistrate 
for his appearanoe a t  suoh plaoe and time as shall 
be appointed for the return of the warrant of distresa. 

8. If upon the return of suoh wwaant it shallwhen 
appear that no euffioient distress can be had whereon may beimprl. 
to levy such fine, and the same shall not be forthwith soned. 
paid, or in oaae it shall appear to the satisfaotion 
of the Magistrate, by the oonfession of the offender 
or otherwise, that he has not suffioient property 
whereupon suoh h e  or sum of money oould be 
levied if a warrant of distress were issued, the 
Magistrate may, by warrant under his hand, oommit 
theoffenderJ1[* * * * * * * 

* *] to prison, there to be imprisoned, 
aooording to the discretion of the Magistrate, for 
qny term not exmeding two oalendar months when the 
amount of k e  shall not exoeed fifty rupees, and for 
any term not exoeeding four calender months when 
the amount shall not exoeed one hundred rupees, 
and for any term not exoeeding six calendar months 
in any other oaRe ; the commitment to be determinable 
in eaoh of the oases aforesaid on payment of the 
amount. 

6. This Aot shall be read with, and bei taken to be~nstruotion 
part of, Aot XXIV of 1859. 

1 Thb worQ ' b v i d d  hd'is not s Europeen'Britii6b 
wit* by the Adaptation (Amendment) Order of IQEQ, 
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: (Amendment and Validation) 

PAMIL NADU ACT NO. 49 OF 1979.* 
I(.lkl 

THE TAMIL NADU POLJCE LAWS (AMENDMENT 
AND VALIDATION) ACT, 1979. 

[Received the assent of the Governor on the 29th November 
1979, first published in the Tamil Nadu Government 
Gazette Extraordinary on the 3rd December 1979 
(Karthigai 17,Chitharthi (2010-Tiruvalluvar Andu)).] 

An Act further to amend the Police Laws in force in the 
State of Tamil Nadu. 

Bs it enacted by the Legislature of the State of Tamil 
Nadu in the Thirtieth Year of the Republic of India as 
follows :- 

B 1. (1) This Act may be called the Tamil Nadu Police Short title and 
Laws (Amendment and Validation) Act, 1979. commencement. 

(2) (a) The provisions of this Act except section 5 
ahall be deemed to have come into force on the 1st June 
1979. 

fb) Section 5 shall be deemed to have come into 
~"rca: on the 13th October 1979. 

311. In the Tamil Nadu District Police Act, 1859 (Central Amendment of 
Act XXIV of 1859), - Central Act 

XXIV of 1899, 
(1) in section 1, in the definition of "superior police " 

for the expression "the Inspector-General of Police ", 
the expression " the Director-General of Police, Inspectors- 
General of Police " shall be substituted ; 

(2) in section 5,- 
(a) for the marginal heading, the following 

marginal heading shall be substituted, namely :- 
" Director-General of Police, etc. " ; 

+ For Statement of Objects and Reasons, see Tamil Nadu 
aovcment  Gazette Extraordinary, dated the 5th November 1979, 
pat ry-section 1, Page 448, 
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(b) for the expression '' Inspector-General of 
Police for the State of Tamil Nadu ", the expression 
" Director-General of Police for the State of Tamil Nadu " 
shall be substituted ; 

(3) section 7 and the marginal headings relatin8 
thereto shall be omitted ; 

(4) in section 9,- 1 
(a) in the marginal heading, for the expression 

" Inspector-General ", the expression " Director-General" 
shall be substituted ; 

(b) for the expression " Inspector-General " 
in both the places where it occurs, the expression <' Director- 
General " shall be substituted ; 

i 

( 5 )  in section 10, for the expressioni " the Inspector- 
General ", the expression " the Director-General of 
Police, Inspectors-General of Police " shall be substituted ; 

(6) in section 11, for the expression " Inspector- 
General ", the expression " Director-General of Police " 
ahall be substituted ; 

(7) in section 12, for the expression " the Inspector- 
General of Police", the expression " the Director-General 
of Police or the Inspector-General of Police" shall be 
substituted ; 

(8) in section 13, for the expression " the Inspector- 
General " in both the places where it occurs, the expression 
"the Director-General of Police or Inspector-General " 
ohall be substituted ; 

I 
I 

(9) in section 14, for the expression " the Inspector- 
General " in both the places where it occurs, the expressioa 
'' the Director-General of Police " shall be substituted; 

(10) in section 19, for the expression " the Inspector- 
Generaly', the expression " the Director-General of 
Police " shall be substituted ; 

I 
(1 1) in section 45, for the expression the Inspector- - 

General ", the expression the Director-General of Poliw" 
WU be substituted 3 
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3. In the Madras City Police (Amendment) Act, 1907Amendment at  
(Tamil Nadu Act 111 of 1907),- Tam11 Nadu 

Act 111 of 1907. 

(a) in the long title, for the expression " the 
Inspector-General of Police ", the expression " the 
Director-General of Police " shall be substituted ; 

(b) in the preamble, for the expression "the Inspector- 
General ", the expression " the Director-General " 
shall be substituted ; 

(c) in section 2 and in the marginal heading thereto, 
for the expression " the Inspector-General ", the expression 
" Director-General " shall be substituted ; 

(d) in section 3, for the expression "Inspector- 
General of Police ", the expression " Director-General of 
Police " shall be substituted. 

4. Unless the context otherwise requires, in any Construction 
enactment other than the Tamil Nadu District Police reference. 
Act, 1859 (Central Act XXIV of 1859) or the Madras 
City Police (Amendment) Act, 1907 (Tamil Nadu Act 
111 of 1907), any reference to the Inspector-General of 
Police shall be construed as a reference to the Director- 
General of Police. 

5. Anything done or any action taken by the Director- Validation. 
General of Police before the 13th October 1979 which, 
under any law, is required to be done or taken by the 
Inspector-General of Police, shall for all purposes be 
deemed to be, and to have always been, validly done or 
taken in accordance with law as if this Act had been in 
force at all material times and it shall not be liable to be 
questioned in any court of law. 

6. (1) The Tamil Nadu Police Laws (Amendment Repeal and 
and Validation) Ordinance, 1979 (Tamil Nadu Ordinance saving- 
19 of 1979) is hereby repealed. 

(2) Notwithstanding such repeal, anything done or 
any action taken under the Police Laws as amended by 
the said Ordinance shall be deemed to have been done or 
taken under the Police Laws as amended by this Act. 
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TAMIL NADU ACI' NO. 35 OF l98lt, 

THE TAMIL NADU DISTRICT POLICE AND 
THE MADRAS CITY POLICE (AMENDMENT) 

ACT, 1982. 

[ Received the assent of the Governor 3n the 29th May 1981, 
fist plrblished in the Tamil Nadu O ov( rnment Gazette 

Extraordinary on the 6th June 1981 (Vaikcrsi 24, 
nunmathi- - 20 12-Thiruvalluvar Aandu).l 

An Act further lo amend the Tamil Nadu Dtvtrict Police Act, 
1859 and the Madras City Police Act, 1888. 

Be it enacted by the Legislature of the State of T a d  
Madu in the Thirty. second Year of the Republic of India 
as fall- :- 

1. f I) This Act may be called thc Tamil ~ a d ~  Distfift Short title and 
Police a d  the Madras City Police (Amendment> Act, 1981. ~ z ~ n c e w  
(3 Clauses (1) and (2) of section 2 and clause (3). of 

&ion 3 s W l  be deemed to have come into force on the 
20th October 1971 ; and the rest of this Act shall come ln fo  
force on such date as the State Government may, by 

&fiation, appoint. 
I3 

Z. In the Tamil Nadu DistrfCt P 0 l l ~  Ach I859 Amendment ,f 
(Central Act X X V  u f 1 8 5 9 ) r  Cent ral Act 

(1) insecgicn 8, for the words "as may be 
XkaV of '859, 

determined by the State Government", the following 
be substituted, namely :- 

''a~ may be determined by the State Gowr-d 
by either prospectively or ntrogpectively : 

Provided that the rules made udkr this section 
WU not k v e  retrospectiv~ effect from a date earlier than 
the 20th day of October 1971."; 

(2) in section 10,- 

(i) before the words 'hnder this Act", the wogds 
weifher prospectively or retroSpectively" shall be ; 

* Far staemenk o€ Objvcts and R e a m s  see Tmi l  Nadu 
wvmmm, Gazette Enraodinary, dated the 2nd Alpsit f -1, 
part $~-~eCri.on f , page 488. 



. , . 6 "" 
# '  

5 181. " ~is tr lc(  ~oliiti'.;t~d rlie ~ ~ d i c w  [1981 : - ~ d .  dc t 36 ' 
Ci tj ' police Umeridmeni~ 

t.- ' " y 0 . .  Ii.., 

( i i )  the Following Pr'oviiso 6hill be adba at the end, 
namely :- . . ;-%* 

6 L  P.rovided that the rules made under this'sedion 
shall :-t have retrospective effect from a date earlier than 
the2Qth dqy of Dctober 1971." ; . r  , 

* . z  
4 . * ' 

13)''in. section 50, for the words "a ~agistrate?, 
the~words ''an executive magistrate" shall be substituted. 

I '  
. \ , . I  

Amendment of 3. I@ I h~ Madras City Police Act, 1888 (Teq ypdq 
Tamil Nadu Act 111 of 1888),-- ' 7 .  . , 

A C ~  rn of 1888 
(1) for section 7, the following ' sectibn shai be 

spbstituted, namely. :;- , .  * - .  * r ?  - .  . . . , - 1  a $ -  . : . '. . < .  1 , I - ... h . I . ,  I. . . .  : : i,: ,,L 
"7. Cornmissibner 's power as " ~ a ~ t r t r a t e . ~ ~ ,  

L.T. . r . . : ~  . . . ,.... . - r Commissioner shall, *by virtue of his office, be an ex&tFvd ' - J magistrate for the purposes of the . Gde.  .qf, -Qj* 
- -Procedure, '1973 (Central Act 2 of 1974), and shall exe&i&- 

the powers as : a? executiye magistfgte, ~i ibjeg~.  '@ fl(lch 
ordera'as- the State :Gaverwant :may, from 'time   it$&^^ 
iqsue?'; - .  C . r . . 1 1  . .  * - .  -. 

a 

:(. * ,<vfJ 8 %  ,* i!b[ji+ - 
4 

6 - (2) s e c t i ' ~ ~  8.shtIll Qe -0tnittgd ; . . : . . - , . flc3 : ; : ~ * ~ ~ 2  
;\;?<...:);b 

(3) in section 9, in the second'. paragraph; 'for 146% 
je ;G-;,LI,,F~::T+~~ words "as mi iy be detey$~dr by the State \ . .. Gove5anroltW, l &. .*a 

.?el?.. 1 ,    it: c.3 t b  following shall b6 suli~titbted,~; - y '  , nami:ly:-. $ . ,  :.I ; t y ; i 2 f ~ )  

r+ g!< t % . . .. .* ,%C v:, . . .  . "as may be determibed by the ,State .Gov$r$ment 
by .. .I rules' . ,either p r o ~ , p ~ c ~ ~ e l x  or :-ret~p$pectiv,el$ : . ;J . :~: : , -~5  

I - "- # 
2 .  ... : !' , &ji;;* s- ,-j 

Rovided that the rules made u'hder thii seition, shal. 
pot 4.have @rosp6cti~e e&&. fiom,a Sdate earliec'than the 
2Cth day of October ;lNL!'; L:. . : *. . . : ... . +.-.,... , a  ~ ; q f ; < ~  -.,. yd 

. . 
$6 * ; -.' -(i) ' in ' th :&aigihii$ kheading, for the wqrd ':+$i~k 
of offence", the words* "bffences . committed' in th& 
presence" shall be substituted ; 

-.4 
b ' T  p . * , , : .SF) , .... * ,.. %.-2 'a-L \*" I 

Oi), ,subqection$. (L). and (2), fory the words 
. v i e %  i t  two plaas ,wber&. they o m >  

:Gords "in his presence" . shall be substituted ;, . . . 9 f e . , s  

- - .- . .. . - . -- .. ,* - 
* . -$ '.(S)-in section 26, for the explessioq "at@ of ; h m i h  J- ~rcjkedure, 1882", the ixpres~ion !'W&,, ;$f 
Criminal Procedure, 1973 (Central Act 2 of 1974)". $Hall c 
substituted; 
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(6) in . . section 31,- 
t i )  

(i) for the expressidii "523,524 i d 5 2 5  of the Code 
of Criminal Procedure, 1882"; the expression "457, 458 
and 459 of the &code of Criminal Procedure, 1973 (Central 
Act 2 of 1974)" shall be substituted ; 
, i ! 

.(ii) for the expression "Cotie of Criminal Proce- . 
duie, 1882" occurring in the margin, the expression "Code 
of Criminal Proceclure, 1973" shall be substituted and the 
marginal expressic.n "Central 'Act X of 1882" shall be 
o a t e d  ,. , I  . ; . . \ I  

, . 
? \ -  , . 

(7) in section 71,- , . i '  

- - ' (a) before clause (i), 'the folloiving proviso ahall ' 

be inserted, namely :- 
. . :. + '  "~tbvided t h t  a a rson  convicted for an offence r .  = - ,. - . .. 

. , 
, 1 -  under clause (xvi) shall. also be liable to pay by. way of: - : - * - -  .A- 

compensation to the owner or. occupier such amount not 
e x ~ d i n g  five hundred rupees as the court may,, by order, 
direct which may, in tKe opinion of the court -be reasonalily 
incurred by suclrowner or ,occupier in erasing and colour- 
wasMng the'portion of the public place or any building, + 

monunpept, statue, ehigy,, post, wall, fence, tree or other 
1.- r . r  erection* therein which has been defaced, disfigured, . ., . -  . - 

written upon or otherwise marked."; sr  , .  . . 'I -. 
. ' . J .  ' . - . . ,  . _ .  . I ,  .I .. . I ' - 

(b) in clause (xvi), for the word "whoever", the . . I 
worgs:"whoever whether by himself or by any other per- 
son on his Behalf" shall be substituted. 

.I . 
* .  

? -. 
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THE TAMIL NADU PAYMENT OF S A L ~ E E S ~  
(AMENDh.IENT)* ACT, 198 1, , ,, 2 ,  , ,' 1 3 _ L- . . d  

[Received the as$& of the Governor on the 6th June 1981, 

An Act further !o omend the Tumil Nadu Payment of W@#m 
Act, 1951. i 

Bait enacted by the Legislature of the ~ t a i e  of Tamil N~JU 
is-the Thirty"~eeond -Year of the h p u W : d  kqdia as 
follows :- , . 

I ' <. * 

short tit Ic and 1. (1) ~ h i $ ; ~ c t  may be ,called the Tamil N ~ d p  Wymegt 
~ e r n u r n n r .  of Sdatles (Amendment) A@, t38L, . .-.. , 

j 

(2) (i) Clause (1) of eection 2 shall be deemed to L~(o ; 

come into force on the 1st May 1981. , 

(ii) Clause (3) of section 2 shall be deems to have 
come into force on the 1st July 1986 

Amendment of 2. In section 12 ofthe Tamil Nadu Paymi4t of s&&rjql' : 
section 12, Act, 1951 (Tamil Nadu Act XX' of 1951),- 

. a  - . d  Samil Nadu 
A ct XX of (:,\ in sub-section' (1-A), for the expression "threa 
195:. t-*ndred and fifty rupees per mensema', the expression 

"four hundred rup%s per menseal" shall be substitute4 $ I 

(2) in sub-secticm (4-B), for the expression utelephm 
allowance of one hndred and fifty rupees per mensem 
irrespective of the fact xhether he has any telephone or 
~ot" ,  the following shall be substituted, namely :- 

"telephone allowauce of- 
(a) (i) one hundred and fifty rupees per rnensem 

with effect on and from the 1st July 1980 ; and 
(ii) two hundred and fifty rupees per memm 

with effect on and from the 1st May 1981, 
if be has a telephone at his residence ; 

(b) (i) two hundred rupees per mcrrsem, ,with 
effect 09 and from tht: 1st July 1980 ; aod 
C 4 

For S~atement of Obj~cts and Reasons, see Tamil Nadu 
Government Gazette Extraordinary, dated the 11 th May 1981, 
P a t  IV-Section 1, pages 597 and 598. 



- ' (ii) three bdtldied hpces per with 
effe~t on and from the 1st May 1981, 

( 1  

if he has ao telephone at his reddeiwe." ; 

i L  '(3) ~ T Z  ~suh&rion (4-C), foi' the mrd "&ae9,, ~: I 
W@ "'md me- pqrterly reht at; the :hte of ono W r e d  
aab sevtmtyifivp rapeed par qwrtsr" sbaP be substitntsd. 
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rl.IDFtAS, THURSDAY, AUGUST I ,  1985 i 39 i j  

AACPI i?, KURQTHANA,  THlRLdVAUUVAR AANDU-2016 
11 

, il 

*.-..-* .* 
(Regfreed No. W I' 0 -- 

CUT EB~:E:EN~ UP' TdUiL N l D D  

and is hereby 
k 

ACT K O .  33 OF [98S. 

i j  c l l : l l ~ i t ~ d  \,i i l l (  T,pqis!alurc of ilir State of Tarn'l Nadu 
,' 

1 1 ,  ] I - i \ l l ~  'I.rii of /,lie Ilepublic of India as follows :- 
A .  *-. . 

I I c. :ci:lo,.,trz I l c t  1 ) f  tile I'arnil Nadu Legislature received I 

r l A  ; i  .' v C;ovcriior 011 the 30th July 1985 
: O I  . i~l!:trrnallun .- 

1 : T I  1 ,  / : I  I r ti, i ~ i r r , ~ ~ c d  ~ I I P  . I l ( l d r i~~  City Police Act ,  1888 and 
1 1 1 ~  7'(r.~rcL -\.nrll~ l l i , s ~ r i ~ t  Police Act ,  1859. ! 

1 , , , t ,  c,I , (~ C ( I , , I  ~ ~ P ? I C P ) W P ~ Z ~ . -  !1) '1 1x1s A c t  mav ue 
, I , ,  , j Y  1 ,  i d  [he Tzrnil Wadu District 
~ J , , I ,  . !, lf; , ,! , , i i ,  {,I,[ t . j ~ t ,  1983. 

, i ,  , , i , l .  1 1 1 1 , )  / ,)~-cc 111, :,110 date a4 the State 
F ; , , ~ ,  : ) , , ) c , f , [  ? , , , ~ i  . ,!OI i l : ( z :~ ( io r~ .  c t ] ) [ ) ~ i ~ l t .  

(,+$, c ,  ll;-i) \ '-: : a - 5  (2$13)--1 F 19) 1 I 
,I *' 



- A ,  Tamil Nadu Act 111 of 1888.- 
ity Police Act, 4 8?8 (Tamil Nadu 

e 1st April 1960 " .shall be omitted; 

e8 Explanation shall he omitted. 

er &ub-scction, (1)' as so amended, the following sub- 
be inserted, namely :- 

4.-A) .Whenever the Cornnlisr loner I-13s reason to 
t any person i n  the. City of Madras who has been 
of an offence. ander sedtion 135 of ::11e Customs . ~ i . t .  
tra'l 'Act, 52 of 1960) ;,: ~i l ;~!v  ~ q ~ i r l  t o  engage himself 

ornrniss~on:,af the offence for which he was convicted. 
missioner may, by an order in writing signed bv' him, 

11 person to renlove himseIf outside the said. city and 
t or dist;:icts 'or a n y  part thereof contiguous t;hereto, 

te q-ithin such time as rnay be specified in the 

T h q  order undd; sub-sectlion '(1) or sub-sect,ion !I-AI 

sub-sections (3, (3), (4), ( 5 )  and (61, after the es1)rt.s- 

i 

S. VADIVELU, 
Commissioner and Secretary ,to Governrnc,,i, 

Law Department. 
.. 

D U Y  ' THE DIRECTOR OF PTATloNWRY :AND PRTNTING 
Ilb1.Y ' W5 TBE OO&%~NMI$;J: '7%- ~ i i b ~ i  NADU 



B. 

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINAR, 145 - - 
the 
hfi 

7Yte following Act of thn T a d  N d r  L*girlrltivs A nemY 
Governor on the 9th Dzcembzr 1995 and i s  1zzreby 
~rmntion :- 

AOT No. 42 OF 1995. 

An Act further to amend the Tanlii Nadu District Polic 

- -- 

y re.;?/ 
p:lbli.~ 

:e Act, 

II -- 

vsd 
It ,,ri 

185 

I -- 

th: a 
,fo r 

i9. 

BE it enacted by the Legislative Assembly of tile State of Tamil Nadu in the 
Furty-\~xtll Yc.~r of tho Republic of Zntlia as follows:- 

:. ( I )  This Act may be called the Tamil Nadil District (Ainsndment) Short title and 
Act, 1995. commsn&mat. 

( 2 )  It shall come into force on such date as the State 
notification, appoint, 

2. In the Schedule to the Tamil N d u  District Police A 
Ires "33", the figures and letter "34-A " shall b3 inserted. 

the A ,mend 
Sch 

ment of 
.dale. 

(By order of the Governor) 

h l .  MUNlRAMAN, 
S"rcretary to Government, 

Larv Department. 
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